[ 21 March, 2025 ] 113

Need to amend Wild Life Protection Act to prevent loss of human lives due to
attacks by wild animals

DR. V. SIVADASAN (Kerala): Sir, there is a need to amend the Wildlife Protection
Act to ensure scientific management of forests and wildlife in India. The number of
wild animals is increasing and even in cities, loss of lives is being reported on account
of wild animal attacks. An elderly person lost his life in Panoor Municipality of Kannur
district in a wild boar attack. He was attacked while he was visiting his farm. The
killing by elephants is continuing in Aralam. A tribal couple was killed in a wild
elephant attack while collecting cashew nuts at Aralam farm. Sir, there is an urgent
need to tackle this issue. The prevalent forest and wildlife laws are for protecting the
interests of the wild animals, but the protection is happening at the cost of the lives
and livelihoods of the tribals and famers living in the high range areas of Kerala and
other regions. In many an instance, the remedial measures suggested by the Act are
very costly and impractical. There is a need to adopt international standards when
dealing with such problems. There is a need to ensure local autonomy and freedom,
so that the States could effectively tackle the issue. The Government should take
urgent steps in this regard.

Concern over increasing plastic pollution and waste management in the country
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Concern over problems being faced by chilli farmers in Andhra Pradesh

SHRI YERRAM VENKATA SUBBA REDDY (Andhra Pradesh): Chillis constitute nearly
40 per cent of India’s total spice exports and Andhra Pradesh is the largest Chill
producer in India. Being largest in Asia, Guntur chilli market sets domestic and global
chilli price trends. But this season, the price of chilli has fallen to Rs.7,000 per quintal
when compared to last year’s Rs.28,000 per quintal. Chilli farmers are demanding
remunerative price for chillis. The Government of India (GOI), after demand by former
Andhra Pradesh CM, implemented Market Intervention Scheme (MIS) by fixing price
at Rs.11,781 per quintal, with a condition that it will buy only 25 per cent of total stock.
Hence, | demand the Government to fix MSP for Chilli at Rs.20,000 per quintal. The
Government of India should invoke Price Deficiency Payment Scheme and procure
100 per cent chillis from farmers. The Government of India should bear entire cost of
procurement. The Union Cabinet should take stock of situation and, if need be,
approve these and other proposals in favour of farmers. The Government of India
should restore RBK system and introduce free crop insurance scheme in Andhra
Pradesh and strengthen e-Crop.

The House stands adjourned to meet at 11.00 a.m. on Monday, the 24"
March, 2025.

The House then adjourned at five minutes past five of the clock till eleven of the clock
on Monday, the 24" March, 2025.
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